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BEFORE THE HON'BLE NATIONAL GREEI{ TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO.4O7 120.22

Narayan Das T\-rlsani

Applicant
Versus

State of Rajasthan & Ors.

Respondent

STATE FOLLUTIOIT CONTROL BOARD IN COMPLIANCE OF

HON'BLE TRIBUNAL ORDER DATED IL.O7.2O22

MAY IT PLEASE THIS HONtsLE TRIBUNAL:

The humble answering-respondent most respectfully submit this reply

the original application as under:-

PARAWISE REPLY OF THE ORIGINAL APPLICATION

1. That the contents of para 1 of the original application does not pertain

answering respondent, hence need no reply.

2. That the contents of para 2 of the original appiication are not disputed

being matter of fact.

That the contents of para 3 of the original application are not disputed

being matter of fact.

That the contents of para 4 of the original appiication are not disputed.

However, it is submitted that the answering respondent had advised the

RIICO limited, Bikaner and Members of Bichhwal Karni Pradushan

Nivaran Trust to expedite the process of setting up of CETP.

That the contents of para 5 of the original application does not pertain to

answering respondent. However, it is submitted that the answering

respondent had issued consent to establish to RIICO limited for

development Karni Industrial Area (Extension) vide letter dated

17.Ol.2Ol2. The photo copy of the letter dated 17.01.2O12 is annexed

a

4.

herewith and marked as Annexure-R/ 1.
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That the contents of para 6 & 7 of the original application are not disputed

to the extent of Environment Clearance. It is submitted that the RIICO had

informed that there is provision of Rs. 26O0 Lacs for CETP.

That the contents of para 8 of the original application are not disputed

being matter of fact.

That the contents of para 9 of the original application are not disputed

being matter of fact.

That the contents of para 10 of the original application are not disputed to

the extent of show cause notice dated 04.01.2022 and reply dated

O1.O2.2022 submitted by RIICO.

10. That the contents of para 11 of the original application are not disputed

being matter of fact. It is submitted that the State Board vide letter dated

OA.O4.20'22 requested the Managing Director, RIICO Ltd. to take

te step to prevent further accumulation of effluent and disposal of

accumulated effluent and fulfillment of EC conditions. Further,

dated 12.O9.2022 the Man"gng Director, RIICO has been

lo submit tJ:e update on action taken for disposal of

I affluent in Karni Industrial Area, Bikaner and installation of
'. : CETP. The photo copy of the letter dated O8.04.2022 and 12.09.2022

annexed herewith and marked as Annexure-R/2 {Collectively).

11. That the contents of para 12 of the original application are not disputed

being matter of fact. However, it is submitted that the answering
respondent is regularly monitoring the complaints/ news matter and

taking necessary action.

12. That the contents of para 13 of the original application are not disputed to
the extent of photographs submitted by the applicant. It is submitted that
the RIICO has issued work order dated O5.O8.2O22 for preparing a study
report for management of effluent/ waste water generated from Industrial
area Karni Ph-I, II & SGC, Bikaner and surrounding areas including
reclamation of land located in industrial area. The photo copy of the work

order dated O5.O8.2O22 is annexed herewith and marked as Annexure-

R/3.

13. That the contents of para 14 & 15 of the original application are not
puted to the extent of environment clearance issued to RIICO. It is

that the answering respondent is putting continuous efforts for

tting up of CETP in Karni Industrial Area and has given

6.

7.

8.

9.

directions time to time to RIICO, SPV and ail other involved

necessarv
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expedite the matter. It is further submitted that the answering respondent

has written letter dated Ol.l2.2o2l to Dy. Director, Department of

Environment, GoR in the matter of establishing of CETP stating that

"Action for establishing of CETP is to be expected by RIICO/aI the level of

RIICO". The photo copy of the letter dated O1.12.2o21 is annexed herewith

and marked as Annexure-R/ 4.

Prayer

It is, therefore, most humbly prayed that in view of submission

mentioned herein above the reply on behalf of respondent no. 14 may

kindly be taken on record and the original application be dismissed with
cost.

HUMBLE RESPONDENT

THROUGH HIS COUNSELS

(l{ishant Awanaf

ADVOCATE

,,Eln'*lli'i*i'l *nt'
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BEFORE THE HOIT'BLE NATIOIiIAL GRTEN TRIBUNAL
CENTRAL ZOT{AL BENCH AT BHOPAL

oRTGINAL APPLICATION NO. 4O7 12022

Narayan Das Tulsani

Versus

Applicant

State of Rajasthan & Ors,

Respondent

2\

I, Pradeep Kumar Asnani S/o Shri Jai Kishan Asnani, aged about 39

years, at present working as Regional Officer, Rajasthan State Pollution

Control Board, Bikaner, do hereby take oath and state as under: -

1)Thatlamofficer-in-Chargeoftheanswering-respondent'
Hence, being officer-in-charge, I am well conversant with the

facts and circumstances of the present case'

That the annexed reply to original application has been drafted

by my counsel under my instructions and I have carefully read

over and understood the contents thereof'

.. That the contents of reply to original application are true and

i. 
.. correct on the basis of the official records' O

' ' ^-.-\p$1fo66[[r5,'r
vLTEfr : ?nr fi {ci i:rrtr ;rgI

VERIFICATION:, ""r..?-,." !iiEr*q,..)

state that the contents of Para No.l to 3 of my above affidavit

are true and correct on the basis of official records and no part

of it is in correct or false nor any material has been concealed

there from. SO HELP ME GOD'
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Rajasthan State Pollution Control Board

4, lnstitutional Area, Jhalana Doongari, Jaipur-302 004
Phone: 0141-5159600,5159695Fax: 0141 -51 59697

www.rpcb.nic.in
Registered

F( M U I D )/B i k a n e r( B i k a n e r)/ 1 ( 1 | I 20 1 1 -20 1 21 7 521 -T 523 -

2011^20'12/MUID/810 Dispatch Date: 1710112012

Particular Type Quantity / Capacity

INDUSTRIAL AREA DEVELOPMENT Activity 86 82 HECTARE

-J,IIIIIIJILI-.ffir[|r

Order No :

L

M/s RIICO Ltd.

Regional Manager,Bichhwal,
District:Bika ner

Sub: Consbnt to Establish under section 25126of the Water (Prevention & Control of Poliutron)
Act, 1 974 and under section 21@) of Air (Prevention & Control of Pollution) Act, 1 981 .

Ref: Your application(s) for Consent to Establish dated 2An212011 and subsequent correspondence.

Sir,

Consent to Establish under the provrsions of section 25126 of the Water (Preventior, ,r

Control of Pollution) Act, '1974 (hereinafter to be referred as the Water Act) and under

sectron 21 ol the Air (Preventron & Control of Pollution) Act, 1981 , (hereinafter to be

referred as the Air Act) as amended to date and rules & the orders issued thereunder .is
hereby granted for your RIICO lndustrial Area plant situated / proposed at Karnr

Extension Tehsil:Bikaner District:Bikaner Ralasthan under the provisions of the :;aid

Act(s) This consent rs granted on the basrs of examination of the information furnrshed by

you tn consent application(s) and the documents submrtted therewtth, subject to thc

followrng conditrons.-

1 That this Consent to Establish is valid for a period from 2011212011 lo 3011112014 or

date of Commencement of production I commissioning of the project or activities
whichever is earlier .

That this Consent is granted for manufacturing / producing following products / by

products or carrying out the following activrties or operation /processes or provtcrrrrg

following services with capacitres given below

w,
$,o'

3

-T_l,l
_t

That in case of any increase in capacity or addition / modification / alteratron

in product mix or process or raw material or fuel the project proponent is

obtain fresh consent to establish.

That the control equipment as proposed by the applicant shall be installed

operatton is starled for which pnor consent to operate under the provtsion of

Act and Air Act shall be obtained This consent to establish shall not be

consent to operate.

or chan3e
required to

before t,'iai

the Water
treated as

Page 1 of 3
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File No I

Order No:

Rajasthan State Pollution Control Board
4, lnstitutional Area, Jhalana Doongari, Jaipur-302 004

P h o n e : 0 1 41'5 1 t;l'Jr:Ji;:t:Fa x : 0 1 4 1 -s I se 6 e 7

Registered

F(MU I D)/Bi ka ner( B i ka ner)/1 ( 1 )/20 1 1 -201 2lT 521 -T S2g

2O11-2O1AMU|D,810 Dispatch Date: lTtOltZOlZ

That in case any category 'A' or category 'El, project as mentioned in the
schedule of EIA notification dated 14.09.2006 (with amendments tilt date) come
up in the industrial area then that individual industry/project wilt have to obtain
environmental Clearance from the competent authority prior to its
com mencemenUconstruction.
That the Environmental Clearance shall be obtained from the State Level Expert
Appraisal Committee, Rajasthan for installation of CETP.
That Environmental Clearance shall be obtained as per schedule prescribed in
the Elh Notification dated 't4.09.2006 with subsequent amendments for the
lndustrial Area.
That entire waste water of the industrial area shall be treated in the proposed tr-
CETP and treated waste water shall be reused by the industries maintaining zero
discharge status within/outside the industrial area.
That permission of Central Ground Water Authority shall be obtained for
withdrawal of ground water before starting operation of the industrial area and
prior to obtain consent to operate from the Board.
That individual unit coming up in the area shall obtain separate consent to
establish and consent to operate individually and shall comply with the
provisions of the Air (Prevention & Control of pollution) Act, 1ggl, the Water
(Prevention & Control of Pollution) Act, 1974, the Environment (protection) Act,
1986 and Rules and Notifications issued thereunder.
That this consent to establish is being issued for development of industriat area
in 86.82 Hectares.
That project shall be executed as per the plan approved by the competent
authority.
That the Project Proponent shall comply with the provisions of Hazardous Waste
(Management, Handring & Transboundary Movement)) Rures, 200g. t
That the cost of project shail not exceed Rs. 47.54 crore.

That, not withstanding anything provided hereinabove, the State
power and reserves its right, as contained under section 27(2) of
under section z1t6) of the Air Act to review anyone or ail the
here in above and to make such variation as it deemed fit
compliance of the Water Act and Air Act.

from the environmental angle
the other statutory obligations
force. The sole and complete
other laws for the time_being

That the grant of this consent to Estabrish rs issuedcnly, and does not absolve the project proponent fromprescribed under any other raw or any other instrument inresponsibirity, to compry with the conditions raid down in ail

10

11

12

13

ar4

J5

t)

Board shall have
the Water Act and
conditrons imposed

for the purpose of

in force, rests with the industryluniltproject proponent

Page 2 of 3
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Rajasthan State pollution Control Board

4, lnstitutional Area, Jhalana Doongari, Jaipur-3 OZ OO4
Phone: 0141-5159600,S1 S969SFax : 0141-Sl 59692

www.rpcb.nic.in
Registered

File No : F(MUrD)/Bikaner(Bikaner)/1(1Yzo11-2o1ztrsz1-Tsz3
Order No : 2011-2O12tMUlD/810 DispatchDate:'lTl01t2O1Z

\-

17 That the grant of this consent to Establish shall not, rn any way, adversely affect orjeopardize the legal proceedings, if any, instituted in the past or that could be instituted
against you by the State Board for violation of the provisions of the Act or the Rules
made thereunder.

This Consent to Establish shall also be subject, beside the aforesaid specific conditions.to the general conditions given in the enclosed Annexure. The project proponent wil
comply with the provisions of the water Act and Air Act and to such other conditions as
may, from time to time, be specified by the State Board under the provrsions of the
aforesaid Act(s) Please note that, non compliance of any of the above stated conditrons
would tantamount to revocation of consent to Establish and project proponent / occupier
shall be liable for legal action under the the relevant provisions of the said Act(s).

This bears the approval of the competent authority

a50u

Yours Sincerely

9sl'-
Group lncharge

officer, Regional otfice, Ralasthan state pollution control Board. Bikaner

. 
2 Master File. K-

Group lncharge

q
-1.ffio*
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sd/-
(Veenu GuPta)

Mrs. Archana singh,

Managing Director, Rllco'

Udhyog Bhawan, Tilak Ma'8'

Jaipur-302005.

flprrrrlur- R /,
62\

ffi\7'
Raiasthan State

Pollution Cont ol Board (Raj.)

4, lnstitutional Area' Jhalana Dungri'Jaipur'302O04 (Rcjosthan)

Tel :+91'I41-2?I1329 ' E-mail : chairperson@rpcb nic in

D.o. No. F14[ech-Bikaner(cETP-51)RPcB/LW3 ] s q

Date: a8'04'2022

This is in continuation to my DO letter dated 13,07 '202t to the then MD'

Rllco regarding accumulation ot .if*nt in the Karni lndustrial Area' Bikaner and

early action for installation of cEtP. The area was recently visited by offlcer of the

stateBoard,whohasreportedthatall26waterpollutinsunitshaveinstalledETPS
and discharge effluent into *t" lp"n drains oi the industrial area (lA)' whlch

alongwith sewage/effluent g"n"rat"d from other units and commercial

establishments in the lA accumulates forming a large cesspool of water on RIICO

land.AsthereisnooutflowfromthecesspoolexcePtnegligibleevaPorationlosses'

the quantity of effluent accumulated into the cesspool is increasinB day by day'

construction of drains for carryinS effluent without ensuring it5 final disposal '

is incomplete planning of lA by Rllco causing w"te' pollution and nuisance in the

area. There is an urSent need to work on two fronts, first stop further discharSe of

any effluent into the cesspool and second' disposal of the accumulated effluent after

treatment. I reSret that neither the units nor RIICO is making concrete efforts for

installing the CETP.

ThestateBoardisoftheViewthatnotprovidinsCETPforoldKarnilAis
violation of environment clearance and may lead to legal complications in future'

It is requested that looking to the Sravity of the situation on Sround' RIICO

should take immediate steps for preventinB further collection of effluent' disposal of

fresently accumulated effluent and fulfillment of Ec conditions'

IFrEB**.*1*r*

)

Chairperson



Copy to followlnt for information/necessary actioni

1. Group tn-charge, HBC. RSPCB, Jaipur.

2. ReSional Officer, RO RSPCB, Bikaner.

Jt
o 
I :"', 

ln-charse (Liquid waste)

#ff



Rajasthan state Pollution control Board
Headquarter, 4, Institutional Area, Jhalana Doongri, iaipur_302004

Phone : 0l 4 l- z7 I 6904,27 r 6800 e-mail : member-secretarv@rpcb.nic.in
Helpline No. : 0141-2tt68tz

Registered

Ref, No.: F.l4lTech-Bikaner (45)lRpCB fiitrrct 16o
Managing Director,
M/s RIICO Ltd.
Udhyog Bhawan, Tilak Marg,
C-Sheme, Jaipur-3020Q5.

Dated: rtlrl*o.a

Sub: - Update on actions taken for disposal of accumulated effluent in Karni Industrial Area,
Bikaner and installation of CETp: regarding

Ref: - Your lener dated I 9.04.2022 and Hon,ble NGT order dated I i.ol .zon

Sir,

This is in reference to your letterdated 19.O4.z}zzregarding accumutation ofeflluent in the
Karni Industrial Areq Bikaner and early installation of CETP. It is brought to your norice
that the Karni Extension area does not have a valid Consent to Operate (CTO) and is yet to
install CET? for treatuent of indusrial pffluenL.Sr. RM, RIICO has also been issued show
cause notice dated 04.01.2022 for intended prosecution for non-compliance. RIICO has nct
submitted any proposals/ time bound action plan to stop further discharge of effluent into
the cess pool by suitable means andproposed action for disposal'of accumulated wastewater.

Further, Hon'ble NGT, in its hearing of O.A No.407D022 dated ll.O72AZZ,in the case of
Narayan Das Tulsani vs. State of R.qiasthan has directed to have a factual and action takEn
report wihin two months from a Joint Committee comprising of concerned Regional Officer
of MoEF&CC, CPCB, CGWA, Statp PCB and District Magistrate, Bikaner. Next dare of
hearing ofthe case is 20.09,2022.

Looking to the gravity of the situation on ground, RUCO may submit a conbrete aotion plan
with timeline for faciliuting early setting up of CET P which will take care of efluent
generated by Karni Industrial Areas.

ffi
Yours sincerell,,

,nd
6n. ni"6;

Member Secretary

o \r-

a.
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VNBC Fnvirofinonl ond lnt elt ucluro (oPc) F\t Ltd

732. Omsre City, Ajmor Rxd. Jeiper-302026
.9460000853

Emsil: mail.vnbc{O$neil.corn

Subrccl: Calling Rogue6t lor Propo$61 trorn roputrd Envlronmont Conrultant O.ganl2alions wilh provcn lrack rocotd lor praparing a

Study Report for mtnlgcrnent ol ofrhlantwaitrratlr gcnersted trom ln(htrtrl.l.ros Katni Ph-l,n A 3GC, Bihancr tnd.ut(ounding
rrcrs rnclurlin0 rcclamarion ot land loc.ted in tndugtrirl aroar Karni Uarea Ph-l,ll & SGC and K.rni (Ertn) and prcsontly accumulalqd

vflth wtrtewalor.

Ref: Tondo, d.tcd 28-Jun-2022

Dca! Sir.

With referonce to your Terd€r dated 28-Jun-2022 ,s hereby accoptad on ralos & mentioned heroundor w(h total amounling to Rs R3.

6,19,000.00 (rn words Six t_akh Fouriy Nnc fhousand Rufeos Ooty) witicJr sny condition.

S.l.o. Prtucdn

I f'reparecB oa st dy ,clort to *]io5r crfard kanflio da4,opad da tc nccurltlorr oI dh6n, ,ailrrrlt n $d
uarld r$rrrr! !r!6 l(rrrt. Ph.t Pn{, scc .'d (aril {Errr t ccmfr&d tun rxrurrrr. op.rara9 6 lrldrr.lra
&ff,(]r Ph{, Pi}n SCC. Aarra( od Hroinn! {il] fqt rrggrd.E roauE b tr*[d ol wari.ls
gG.r# Saraol ndrrcq loong ut d Gm eLd Trfrut PLnt (CETPI. S.raga rr.*ttti Ptad (SlP)
rSadtr.fctEryddD.lotofilart.?*ldne dsilirla...td..(ho!afo.!o,llrdrlg!'dirflt E.lr?b
,uril(86 oa eradutd t)€l.i..d rcqc ol El aa F lrrl.ruG A as F Lidaa dGafrr*

049,0e0.00

-lhc gtiarlotod dalor olcoormoncomr:rt E corr|!|btirn $sX be 0!.Aug-?e22 & 06.[ov-ll!22 rorpcdive{y. Iha wotk ir 6rscu{€d rs pa, oocb8eo

'G"rH' schro.h efld tha d{ocr$ns of Engheer lftfia,oo Ycu rrc roqurlod to araculr tha conE.ct Agmrrmnt on non{udrcltl rlrmp
ronh 1000 *rlt{n 7 d.yr lrom thr drtc ol brtp wrl ordu. YoU ae aho adGcd io cofilEl lro conamad Enga,to.r hdt0gp tot layoul

ofi, alorl tt|o work.ta$ng rvhich it shdl bo deerneo Ulst lrou hsvo d6laL{t€d rrd ho oarncot rnongy dopo3ttod by yorr slul bc k oilod wilhoul

aoy rrctice.

YoU haw lo maintilo lhe prrale progfsss ol lh6 no.k ac lolkJtxr E i!6dal stanloo ba also given on qutlity or,iro,h. ll lh€ rvork rs nol

:omplotcd 
yniltkl rchodrd€d limc poflod.L.D $il bs levEd rr plr Corprraloo rulos

iitso yotl hn e to suo$it ths copy ol PAN card, whch B manddtory. STP ,fom ml.lng dopsrtm€it end VAT Ellmdion C.rtrficsto lrorr Sde3 fsx

Deperlmool. Soilroe t!r, dc wll bo dedr,ctcd es p.r nlcs. No any erlrdarccts wort xill be ore(rlFd egffi lhiq.o.&r u*hqi he opreoval o{

comgolonl aulkxity.

thankng yorr,

Yarr$ farlhtrrly,

ffi'-
Q-opy--Tc.;:

t. OM CIvf RIICO l-ld. Udvog bhawan. Trlal marg, Jarps
2. RM/ARUrASE. RIICO Lld. Blk.nor.

3. AA.qucrst$ot l*olrce fuard RIICO Ltd..Bihaner.

,l OM l-a (lPtl RIICO Ltd. t,oyog tharvan, Jaitrr.-

Annrrr* - */f

Rlr

Repathro 5l.t! l^dt lalrl l,avolopllrarr I lnvarhcnr Cdpoaatlon Ltd
(A Reierthrn'Govomdl Urldrytdlrgl
lndurl.ial Ar... Bhqhwd. EitrnGr
IeUFrr: (0161) 225161'l O 2?t0023 lO) ?atl52l (i)
CIN No : trl3!0ORJr0093GC001283

GsIIN: 0SAABCRaOI'ulZW

EDrarl bllrncioriico.o.lo

Wsrk-Qrder

No U(18Y2022-2023r11625

UBN No

oste : 05-Aug-4022

qfy.,}l. Unrr llate Arnounl

ichrduh

| ,o|) 8.90o00u 6l9OOiJ(X)

G46*
tt,nrr Head

Srkaner

tl,'L_
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Rajasthan State Pollution Control Board
H.uOqu"urt.., 4, Institutional Area' Jhalana Doongri' Jaipur-302004

Phone: 0 14 I -5 I 59699, 5 159604 e-mail: member-secretary@rpcb'nic'in

Toll Free HelpLine No' : 18001805727 Ext'7

R-",)\\\.-\
F 14(Gen'e2)/RP cB / L'w' 2.13

f{t{r6 G tigm vns< efue.

qqlq{ur fr{rq,
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qqgt 
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
CENTRAL ZONAL BENCH AT BHOPAL

oRTGINAL APPLICATION NO. 4O7 12022

Narayan Das Tulsani
Applicant

Versus
State of Rajasthan & Ors.

Respondent

AFFIDAVIT IN SUPPORT OF DOCUMENTS

I, Pradeep Kumar Asnani S/o Shri Jai Kishan Asnani , aged about 39
years, at present working as Regional Officer, Rajasthan State pollution

Control Board, Bikaner, do hereby take oath and state as under: -

1) That I am O fficer-in-Charge of the an swering- re spondent.
Hence, being officer-in-charge, I am well conversant with the
facts and circumstances of the present case.

2l That the documents annexed with the reply are true and correct
photo copies of their respective originals.

are true and correct on the basis of official records and no part
;- . of it is in correct or false nor any material has been concealed

there from. SO HELP ME GOD.

(
--2 

-

tmwfi;gvi
VERIFICATI\N,. SiTTTTflWEtifiItI{ER

*ffirFrtr*rrr)
I, the above named deponent do solemnly take oath and

state that the contents of Para No.1 to 3 of my above affidavit

a.\
._2 \\

DEPONENT
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VaTaLATNAMA

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

oA NO. 40712022

IN THE MATTER OF:
Narayan Das Tulsani

State of Rajasthan & Ors.

Versus
...Applicant

...Respondents

2-

KNOW all to whom these presents shall come that We, Rajasthan State Pollution Control Board (RSPCB) in the

above-named case, do hereby appoint:

(Nishant Awana)
Dt686t20t3

Hereinafter caued Advocare(s) ro be my/our 
^ri3l;l"t',fit'"'1f3"" 

no,.o case and authorise them:

To act appear and plead in the above noted case in this Court or in any other Court or Tribunal in which the

same be tried or heard and also in the appellate Courts.

To sign, file verifo and present pleadings, replications, appeals, cross-objections, or petitions for executions,

review revision restoration withdiawal, iompiomise or other petitions replies, objections or affidavits of other

documents as may be demand necessary or proper for the prosecution of said case in all its stage.

To file and take back documents.
To withdraw or compromise the said case or submit to arbitration any differences or disputes that may arise

touching or in any manner relating to the said case.

To take out execution proceedings.

To deposit draw and receive ,on.yr, cheques and grant receipts thereofor and to ail other act and things which

may be necessary to be done forthe progress and in the course to prosecution ofthe said case.

To appoint instruct any other Legal prictitioner authorising him to exercise the power and authorities hereby

conferred upon the Advocate whenever he may think fit to do so and sign the power of attorney on my/our

behalf.
And l/we the undersigned do hereby agree to recti$/ and confirm act as if done by the Advocate or their

substitutes in the matter as my/our own acts, as if done by me/us to contents and purposes'

And l/we undertake that l/we or my our duly authorised agent would appear in court all hearings will confirm

the Advocates for appearance when case is called'

And l/we the do hereby agree not to hold the Advocate or their substitute responsible to the result of the said

case, consequence for hi, ibr"n.. from the court when the said case is, called up for hearing or any negligence

ofthe said advocate or his substitute.

And l/we the undersigned do hereby agree that in the event of the whole or any part to the fee agreed by me/us

to the Advocut" 1..ruining unpaid the/will be entitled/allowed for an adjournment Advocates would be entitled

to the same.

lN WITNESS WHERE oF l/we do hereunto set my/our hand to these presents the contents of which have been

understood by me/us that - -ft 
day September. 2022.

Clien'
Accepted Advocate

ffiffir'w
RAJASTHAN STATE POLLUTION CONTRO' I

FILED BY:
NMA Law Chambers

6/2 Lower Ground Floor, JangPura B
New Delhi- 110014

Ph. - 0t20 4283896, + 9 I 78387 607 60

m a i I @,nmal aw c h a mb e r s. in / ni shant aw ana@'o utl o o k' c o m

NISHANT AWANA
(D/686/2013)
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